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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW-
DELHI, BENCH AT PUNE

Appeal No.55/22

APPELLANT : Shri Deochand Damduji Karemore,
Aged about 61 years, Occu. Business,
R/o Bharat Nagar, Nagpur Contact
No.8657709040 Email ID-
hiteshgedam22@gmail.com

-Versus-
RESPONDENTS : Ministry of Environment, Forest &
Climate Change, through C.B. Tahsildar,
156l REG. AIGF (Central), Office at Integrated
NOTAR"i ' Regional Office, Ground Floor, East
ENTRY NO.... \0’_ S Wing, New Secretariat Building, Civil
KT Qg£03_lq o2l Lines, Nagpur & 3 others.

WRITTEN SUBMISSIONS AND OBJECTIONS OF NON-
APPLICANT NO.4

)
l t The Non-applicant No4 most respectfully begs to submit
as under :

\\')

\\J(' That, with abundant precautions the Non-applicant No.4

I} have already filed a copy of the maintainability of the appeal before
this Hon’ble Tribunal. That, by virtue of page nos. 187 to 195 the
==\ objection is alredy filed. That, apart from this the Appellant is residing
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at Nagpur and the said address is also false one. That, the Appellant is
residing at Nagpur. The property in question is situated within the
jurisdiction of Kamptee tahsil. That, the Non-applicant No.4 is a
society registered under the Maharashtra Co-operative Societies Act,
1960. That, the present Appellant made a false and fictitious
complaint when the Appellant is not legally affected by virtue of any
person before the Tahsildar, S.D.O., Collector as well as
Commissioner. The matter in question is about the complaint in
question already filed. That, apart from this the Survey No.88
admeasuring 1.64 H.R. i.e. under the name and style as Zudpi Juncle.
That, the person concerned to whom he has been referred in the
petition they all are transporters. That, the Appellant also referred
before this Hon’ble Tribunal the F.LR. dated 15/12/2017 when the
aforesaid FIR which is shown at page no.26-A and the aforesaid
property in question already converted and the Government of

Maharashtra also have granted permission to various persons.

2. That, the complaint is filed against Maa Umiya
Audyogik Sahakari Sanstha. That, the aforesaid society having
its own property in the vicinity of Survey No.88 and it has got no
concern with the present matter. That, on the complaint of some
other persons i.e. aforesaid village the measurement also have
taken place and by virtue of page no.35 Annexure-E para 3 it is
very specifically alleged that the measurement in question, the

boundaries cannot be confirmed although it has been taken place
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on 15/10/2015. That, it was also alleged in the aforesaid page
nos. 35 & 36 that the matter in question is already subjudice
before the Civil Judge, Senior Division, Nagpur and it is a
reference of 2003, Survey No.88 it is converted and granted by
the Government of Maharashtra under the name and style as
Transport City and Industrial Estate and the land in question is
kept only for that only and the suit in question filed bearing No.
45/16. The Appellant very specifically alleged that there is no
encroachment made by the parties. In fact the F.I.LR. which has
been filed by the Police Authority. The person who has filed FIR
himself is an illegal trespasser and illegal occupier and it was
already broght nto notice of the Court. That, the aforesaid person
have effected illegal construction on the property of the
Appellant, therefore, he has been removed. Section 53 as alleged
by the Bombay Village Panchayat Act is not applicable in the
present matter. That, there is also an order under Section 53 of
the Bombay Village Panchayat Act. On Page no.36(H) very
specifically alleged that application for removal of encroachment
under Section 53(2) of the Bombay Village Panchayat Act, 1958
is rejected and the said order was passed by the S.D.O. That,
thereafter the matter reached to the Divisional Commissioner.
That, the Divisional Commissioner passed order directing the
S.D.O. to have the amendment and so on. The order passed by

the Commissioner is very specific one. That, with undue haste
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the present Appellant have preferred a writ petition under
Articles 226 & 227 of the Constitution of India. That, the
Revenue Commissioner also aware that the matter in question is
subjudice before the Court. However, the writ petition have been
filed bearing W.P.N0.5348/19. That, the aforesaid writ petition
was disposed of vide Annexure-L page 65 and it was very
specifically alleged by the Court that Civil Suit No.45/16 is filed
by the Respondent claiming to be owner and the matter in
question is pending. However, there was also an order passed by
the Civil Judge, Senior Division, Nagpur in case No.45/16 and
director Collector to have necessary decision. That, the matter

was also heard before the Collector.

3 That, thereafter Maa Umiya has approached before
the Forest Department alleging that the property in question by
virtue of 2003-2004 there was also a conversion and there is and
there are number of industries have taken place in the vicinity of
Survey No.88 and the Government also declared that it is for

industrial purpose.

4. That, Shri Ashok Tandulkar who lodged a complaint
at the instant of the present Appellant and Ashok Tandulkar has
made an encroachment over the property of the Respondent No.4

therefore the Respondent No.4 by virtue of the provisions of law
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and the same has been removed. However, the present Appellant
and the aforesaid persons in collusion have filed a criminal
proceeding. In fact all these persons they are not having even a
single inch. That, even otherwise the Respondent No.4 also
having not a single inch encroachment over the property. That, at
the instance of the Appellant criminal case filed in respect of
Mouza Tarodi against Dhiraj Patel and all this matter in question
as well as some of the persons who have entered into witness box
have admitted before the Court that they were illegal occupiers of
the property in question. That, by virtue of the FIR lodged by
these persons their evidence already taken place before the 3™
J.M.F.C. and the matter in question is subjudice before the Court
and page 125 para 11 the property in question comes under the
jurisdiction of Nagpur Metropolitan Region Development
Authority, Nagpur under Section 53 and notice issued under
ection 105 that does not comes within the jurisdiction and the
Order also passed by Hon’ble High Court in the Public Interest
Litigation Annexure-2 pages 124 & 125. The Hon’ble Court in
the aforesaid matter observed the jurisdiction of Nagpur
Metropolitan Region Development Authority and by virtue of

page no.125 the aforesaid writ petition have been disposed of.

5. That, the matter in question was filed before the

Court for condonation of delay and this Hon’ble Tribunal also



201

passed an order for condonation of delay on the last date. That,
the matter was fixed for hearing and reply. That, the Respondent
No.4 very specifically alleged before the Court that during the
pendency of the matter there was also a development has taken
place. The Appellant alleged that there is an encroachment and
the provision of encroachment is very specific one. That, in fact
there was no encroachment. The property in question comes
within the jurisdiction of Village Panchayat Act and by virtue of
Section 53(2) in case, if, the encroachment is made by the party,
the jurisdiction lies with the Village Panchayat and the Village
Panchayat alleging that Survey No.88 coming within the
provisions of Village Panchayat Act and Nistar Patrak also
disclosing the ownership. However, by virtue of the Nistar Patrak
before the Collector disclosing either for raising grass and other
purpose and it is not for forest purpose and it is already come
before the Court. That, during the course of hearing before the
Hon’ble High Court it was very specifically alleged that when
the stay is granted, the Civil Court has got no jurisdiction. That,
in the mean time there was also a development. The land in
question which is vested with the Forest, the Respondent No.4
also approached and there is also a diversion taken place and the
Forest Officer one Shri Naresh Zurmure, Upper ukhya Van
Sanrakshak & Kendra Rath Adhikari, Nagpur in C.No. 579/2024-

2025 have taken a cognizance. That, thereafter the Respondent
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No.4 being a society has approached before the Forest Officer for
the land in question. That, it was also very specifically a letter
correspondence and the Forest Officer also directed that in lieu of
the said land the Society has to give another land and the land in
question needs to be given at Wardha for forest purpose. That,
accordingly the Respondent No.4 have already executed a sale
deed in favour of the Forest Department and the said land was
given. That, the area of the land given is also same one. That, the
Forest Department alleging that to get confirmation from the
Central Government for transfer of the land. That, the transfer of
land also have been received and therefore the land in question
although it is vested with the Forest Department, have agreed to
execute the sale deed in favour of the Respondent No.4.

Therefore, the matter in question has become infructuous one.

6. That, apart from this the Respondent No.4 as already
alleged in the earlier para the Deed of Tranfer has taken place
with one Shri Shashank Wamanrao Adsul. The said land was
transferred in favour of the Forest Department and in view of that
the Government of India, Ministry of Environment and Forest by
virtue of receipt and admission dated 04/04/2024 letter was
addressed by the Government in respect of diversion of land.
That, it was alleged by the Forest Department that Transport City
and Industrial Estate dated 04/04/2024 it was converted to



203

transport city and so on. The Respondent No.4 filing herewith the
copy of the said letter. That, the Forest Department also agreed
the aforesaid land in question admeasuring 1.64 H.R. have been
converted and diversion of 1.64 HR. in favour of Maa Umiya
Audyogik Sahakari Sanstha Maryadit, Nagpur and by virtue of
letter correspondence by going through the entire record and
actual position, the property in question was and is in possession
of the Central Government i.e. Forest Department and the Forest
Department after getting exchange of sale deed also agreed to
handover the possession. That, the Appellant filed appeal before
the Court for which the Appellant has got no legal status as (1)
the Appellant is not residing in the vicinity of the property in
question, he is residing at Nagpur and the property in question
comes within the jurisdiction of Kamptee tahsil i.e. 40 kms. away
from his residence, (ii) the property in question situated at Tarodi
village, Tahsil Kamptee, District Nagpur, (iii) the Appellant do
not have any property even a single inch in the vicinity of the
property in question as well as the Appellant is also not a

cultivator and the normal business of the Appellant is to make
blackmailing.

7. That, the Appellant also aware that when the matter
in question is subjudice before the Court and there is also a stay

and the stay in question is against the Government of
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Maharashtra and Appellant is not a party and the Appellant do
not have any vested interest but the vested interest in question is
coming under the provisions of blackmailing. Therefore, the
petition is not maintainable one. That, the Respondent No.4 is
filing separate application for documents in question. The
Appellant also aware that by virtue of the list of annexures that is
filed on record the FIR, notice issued by him i.e. on page no.27
i.e. letter correspondence between S.D.O. as well as there is a
notice issued to the Sarpanch and the S.D.O. has taken the

cognizance.

8. That, by virtue of all annexures in question have got
no relevancy with the Appellant. That, the correspondence in
question as well as how the Appellant is being aggrieved is not
disclosed. That, by virtue of the provisions and there is no Nistar
Patrak and by virtue of the Nistak Partrak if the Collector allotted
any land in favour of the Gram Panchayat, the Gram Panchayat
has to look after the land in question which has been allotted to
the Gram Panchayat. The Nistar Patrak disclosing the order of
the Collector and there is no order before the Court. That, by
virtue of Annexure-E the order of the S.D.O., Mouda very
specifically alleged that the Gram Panchayat also having no any
power. The order passed by the S.D.O. on page 34 Annexure-E is

very specific one. That, all these orders in question which are
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10

presented before the Hon’ble High Court of Judicature in W.P.
No. 5348/19 when the order was passed in W.P. No. 5348/19 the
Appellant has preferred Special Leave Petition before the
Hon’ble Apex Court. That, without approaching to the proper
Court the Appellant have approached before this Hon’ble
Tribunal. That, apart from this legal provision the property in
question is a property belonging to the Forest Department and the
Forest Department as well as the S.D.O. also did not disclosing
nor alleging that there is an encroachment made by Respondent
No.4.

9. That, the matter in question already become
infructious. That, the Respondent No.4 already received a
message from the Forest Department in respect of diversion of
1.64 H.R. forest land for Transport City and Industrial Estate,
Maa Umiya Audyogik Sahakari Vasahat Maryadit, Nagpur in
State of Maharashtra, Reference Government of India, Ministry
of Environment Forest & Climate Change. Copy of the same is

filed herewith as Annexure-A.

10. That, the appeal in question itself is not maintainable
one in the legal sense, therefore, all the adverse allegations are dented.
That, even otherwise the submissions submitting bythe Respondent

No.4 that there is an agreement with the Forest Department and the
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11

Forest Department have given the land in question in lieu of the land
which are going to allot to the Respondent No.4 and, therefore,
question of encroachment does not arise. Therefore, the appeal

No0.55/22 needs to be dismissed with exemplary cost of Rs.1,00,000/-.

Y ™
Pune
Dated: 28/01/2025 Counsel for Respondent No.4.
SOLEMN AFFIRMATION

[, Shri Jivrajbhai s/o Ratansi Patel, aged about 75
years, Occupation Retired, R/0 Central Avenue, Nagpur, do hereby
take oath and state on solemn affirmation that I am the President of
the Respondent No.4. That, the contents of paras 1 to 10 above of the
submissions are drafted by our counsel and I found the same to be true

and correct to the best of my personal knowledge and belief. Hence

verified and signed at Nagpur on this 28" day of January,2025.
ey e

DEPONENT
I know and identify
the Deponent {;"\ _ : @
S N.R.S. No.
' Solemnply %ifingad Before Me By
it Shri, \.i)-\—.?j_ ACN T
(K'B'AMB[LWADE) Wi j naity anown (0/1e0as been

Advocate.

Advacate & Notary Public
Dist. Nagpur (M.S.)
Gov plingla Res. N2.-30919

f')—é‘fﬂl ¢ Fages
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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW-

DELHI, BENCH AT PUNE

Appeal No.55/22

APPELLANT

RESPONDENTS :

Shri Deochand Damduji Karemore,
Aged about 61 years, Occu. Business,
R/o Bharat Nagar, Nagpur Contact
No0.8657709040 Email ID-
hiteshgedam22@gmail.com

-Versus-

Ministry of Environment, Forest &
Climate Change, through C.B. Tahsildar,
AIGF (Central), Office at Integrated
Regional Office, Ground Floor, East
Wing, New Secretariat Building, Civil
Lines, Nagpur & 3 others.

LIST OF ANNEXURE

Sr.No. | Particulars

Date Page Nos.

others

and other

correspondence

1. Letter correspondence by the | 28/06/2024 | 130-158
office of the Principal Chief |

Conservator of Forest and

Pune
Dated: 28/01/2025

Counsel for Res
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Office of the Principal Chief Conservator of Forests (Head of Forests Force),
Mabharashtra State
Additional Principal Chief Conservator of Forests & Nodal Officer,
Ist Floor, B WingVan Bhavan, Ramgiri Road, Civil Lines, Nagpur- 440 001
Tel.No.: 0712- 2556916 , E-mail: apecfnodal@mahaforest.gov.in

Stage II-Compliance

To,

T'he Principal Secretary (Forests),
Revenue & Forest Department,
Mantralaya, Mumbai-32

Sir,

No. Desk-17/2/Nodal/Nagpur/PID-16347(15Y T € | /2024-25
Nagpur — 440 001,

Date: 2E /062024

Sub:- Diversion of 1.64 ha.Forcst Land for Transport City and Industrial Estate,
Ma Umiya Audyogik Sahkari Vasahat Maryadit, Nagpur District in the

State of Maharashtra.

Ref :- 1. Government of India, Ministry of Ervironment Forest & Climate \
Change, Integrated Regional Office, Nagpur letter dated 04/04/2024 of
F.No.-FC-I/MH-195/2020-NGP/-3078.
2. The Conservator of Forests, (T) Nagpur letter No.Desk-
897/495, dt. 26/6/2024.

The Government of India, Ministry of Environment, Forest and Climate Change. Integrated

Regional Office, Nagpur vide letter under reference No.1 has sought query compliance on | to 3
poimis. Acccrdingly, The Conservator of Forests (T) Nagpur vide letter under reference No, 2 has
submitted the compliance of shortcoming in this regard to this office. The compliance renort as
desired by Government of India vide letter dt. 94/04/2024 is submitted as under:-

[Cond.
No.

Conditon

Compliance Report

i

There is an order by the Urban
Development Department on 30/6/2003
and  administrative  approval  was
accorded by the Iadustry, Energy and
Labour Dept, GoMH dated 9/6/2003 and
17/12/2003 for allotting the land on
which the Adhiniyam is applicable to a
non-forestry purpose of establishment of
transport city and industrial estate. In
view of the above, the Statc Govt. shall
examine the record and intimate whether
the competent authority in the State
Government has approved the allotment
and regularized the encroachment over
Zudupi land for establishment of
"Transport City and Industrial Estate",

As per the Compliance submitted by Deputy Conse-vator of |

Forest (T), Nagpur and Forwarded by The Conscrvator of
Forest (T) Nagpur mentioned given below,

(i) As per record available in this olfice regarding the
subject propasal, and As per the compliance report of
User Agency, it is submitted that in exercise of powers
conferred on them by the Maharashtra Regional and
Town Planning Act, 1966, the Governmrent of
Maharashtra vide its Urban Development Department
Notification No. TPS 2496-1505-CR-273-UD-9 dated 6-
5-2000 rcad with Notification No. TPS 2402-313-CR-
137-UD-9 dated 30-06-2003 sanctioned Regional Plan
for Nagpur Distritt, and the lfands bearimy survey
numbers, as specified therein, from Kapsi, Tarodi and
Asoli villages of Taluka Kamthi were earmarked for
“Tansport City arnd Industrial Estate” use in said

Regional Plan. The total land to the tunc of 164.8 ha. S0 |

E\Tmosh\funcvzﬂ 24\June Letter -2024.docx
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earmarked in these three Villages for “Transport City and
Industrial Estate” also includes a piece of land bearing
Survey No. 88 of village Tarodi. This Survey No. 88 of
Village Tarodi is as isolated patch of land in-charge of
the Revenue Department recorded as Zudpi Jungle prior
t0 25" October 1980 in Government revenue records. For
the reasons of being recorded as Jungle in the relevant
revenue records, the present proposal was moved seeking
prior approval of the Central Government under the
Forest (Conservation) Act, 1980 in view of the orders of
the Hon'ble Supreme Court of India contained in their
order dated 12.12.1996, by virtue of which, this piece of
land attracted the said Act. The area of th is Survey No.
88 of village Tardi is 1.64 ha. according to revenue
records.

(ii) It is also submitted that as already reported, the
Government of Maharashtra, Industries, Energy and
Labour Depariment vide letter No. 1IES-2001/(7575)/
Uddhyog-18, dated 09.06.2003 (enclosed herewith as
Annexure-TI) and letter no. IES-200]{(7576)!Uddhyog-
18, dated 17.12.2003 (enclosed herewith as Annexure-
III) have accorded their administrative approval to the
proposal submitted by the User Agency.

(iii) In this regard, it is again submitted that before 1990,
the government was directly involved and played leading
role in developing industrial infrastructure. From 1990s
the private corporate sector became an important factor
in the process and government’s role became limited to
that of a facilitator of this private corporate led economic
development process. Thercefore, in pursuance of the
Industrial ~ Policy measures for promoting and
strengthening small and tiny village enterprises, the
Integrated Infrastructural Development (1ID) Scheme

was launched in 1994 by the Government of India. The
Scheme infer alia provided for a good NGO or
Cooperative Society with a sound financial position to
select suitable sites and firm up project proposals as a
part of Public-Private Partnership, OQut of Rs. 5.00 crore
(excluding the cost of land), Central Government
provides 40% to a maximum of Rs. 2.00 crore as grant.
and the remaining amount could be loan from
SIDBI/Banks/Financial Institutions or state funds. The
proposal of the User Agency -
MaaUmiyaAudhyogikSahakariVasaha:Maryadil. Kapsi
(Budruk), Tahsil-Kamthi, District: Nagpur in the instant
matter was submitted and has been accorded
Administrative Approval under the said ITD Scheme by
the Government of Maharashtra, Industries, Energy and
Labour Department vide Government Resolution dated
09.06.2003 and 17.12.2003. As the Administrative
Approval is accorded to the proposal of the user agency
- MaaUmiyaAuﬂﬁyogikSahakariVasahatMaryadiI. it
became its sole responsibility to acquire all lands
required for the purpose. In view of these facts, there

D:\Umesh\June-2024\June Letter -2024 docx

remains no role for any Government agency like the

Papge 23
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MIDC to play any role in the instant matter ir. respect of
acquisition of land and development in accordance with
sanctioned Regional Plan,

Examination of the compliance also
reveals that no report on action taken on
violators has been submitted and no
penal NPV has been recovered as per the
condition No. ix of the Stage-1 approval
order, Hence, detailed action taken report
needs to be submitted.

As per the Compliance submitted by Deputy Conservator of
Forest (T), Nagpur and Forwarded by The Conservator of
Forest (T) Nagpur mentioned given below.

(i) In this regard a detailed violation report Fas already
been submitted by Dy. Conservator of Forests, Nagpur
Division Nagpur with their opinion vide letter no. Desk-
11/ FC/CR.76/1583, dated 31.03.2021.

(i) As per condition no. ix of the In-principl= approval
letter, a detailed report has again been submitied by the
Dy. Conservator of Forests, Nagpur Division Nagpur
vide letter dated 21.04.2022. Copy of the same is
enclosed herewith as Annexure-1 again.

(iii) It is further submitted that this Zudpi Jungle land is
in charge of Revenue Department, and Forest
Department has no administrative control over it
Thercfore, it is not possible to take any action for the
violation of Forest (Conservation) Act, 1980 under the
Indian Forest Act, 1927. This land is in possession of
Revenue department so Revenue department hace
authority to take actions in this case.

It is noted that there is a mismatch in the
arca proposed for diversion and he total
area of the survey number on ground i.c.
the area proposed for diversion is 1.64 ha
but arca on ground in the survey number
concerned is 1.122 ha per the DCF's
report.  Hence, this arca mismatch
anomaly also needs reconciliation by the
State Government and the actual area
existing on ground shall be reported with
clear explanation on such anomaly;

(i) In this regard, it is submitted that as per record of

Ekatrikaran (Consolidation), 1.64 ha. was recorded as
Zudpi Jungle and was Gat No. 111 at that time. Presently
it is survey no.88. Record of rights, prepared under the
authority of law by the Government of Maherashtra, and
which has legal force, shows the arcas of survey no.88 as
1.64 ha,,

(i1) In the said matter, Assistant Conservator of Forests
(Tendu and CAMPA), Nagpur Forest Divisicn. Nagpur
on dated 21/05/2024 along with field officers, and
Surveyor of Nagpur division visited the area In order to
determine the exact location of this Survey No.&8, in
MaujeTarodi (Bu.), measurcments were done; the actual
area on ground is 1.20 ha. And whole land is in
possession of Revenue ‘department. As the said area is
recorded as "zudpi jungle" in the revenue records, it was
registered online on the environment portal on
03.11.2015 under Section 2 of the Forest (Conservation)
Act, 1980. As per the instructions received on the
environment portal, the user agency submitted detailed
proposal for the diversion of the said zudpt jungle land
having an area of 1.64 ha. toDycf Nagpur office for
submission to the Central Government for the use of
"Transport City and Industrial Estate. So this proposal for
1.64 ha was scrutinised and submitted for approval and
according to that in in-principle approval (Stage-1
approval) was granted.

(i) Accordingly, the Central Governme Lorightly
accorded in-principle approval (Stage-1 approval) under
Section-2 of the Forest (Conservation) Act, 1980 for
diversion of 1.64 ha of Zudpi Jungle  land 1o
Establishment of Transport City and Industria_ Estate in

DA\ Unteshi\June-2024\ June Letter -2024 docx ‘ T page 7
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Nagpur District of Maharashtra, subject to fulfilment of
conditions stipulated therein, vide their letter no. FC-
I/MH-195/2020-NGP/9001 dated 13.12.2021.

The above shortcomings compliance is submitted along with Annexure, Therefore, kindly
may be forwarded to the Central Government for further consideration of the Proposal.

Encl: As above
(I copies)

(Naresh Zurmure)

¢\¢  Additional Principal Chief Conservator of Forests
é, & Nodal Officer
.13\‘\1“

Copy Submitted to:- The Deputy Director General (Central) Ministry of Environment Forests,

and Climate Change, New Secretariat Building, Civil Lines, Nagpur-
440001.

Copy for information:-
L. The Conservator of Forests (T), Nagpur.
2. Deputy Conservator of forests, Nagpur Forest Division.
3. The Chairman, Mza Umiya Audtyogik Sahakari Vasahat Maryadit, Kapsi (BK) Nagpur.

e ——— s et e re—
DA\Umesh\June-2024\June Letter -2024.docy T —
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idTndustrial Estate, Ma Umiya Audyogik

Dis ct in the State of Maharashtra.

Cozditions raised by MoEF Regional Office Nagpur vide order no RC-UMB-195/2020-NGP/13078 Dated. 04.04.2023,

Sr.
Mo

Conditions

Compliance

L

There is an order by the Urban Development
Department on 30/6/2003 and administrative
approval was accorded by the Industry, Energy
and Labour Dept, GoMH dated 9/6/2003 and
17/12/2003 for allotting the land on which the
Adhiniyam is applicable to a non-forestry purpose
of establishment of transport city and industrial
estate. In view of the above, the State Govt.
shall examine the record and intimate whether
the compétent authority in the State
Government has approved the allotment and
regularized the encroachment over Zudupi
land for establishment of "Transport City and
Industrial Estate", =~

(i) As per record available in this office regarding the subject
proposal, and As pet the compliance report of User Agency, it is
su;:qﬂuadlhalinexgmiseofpomconfemdonthmnbymc
Maharashtra Regional and Town Planning Act, 1966, the
Government of Maharashtra vide its Urban Development
Department Notification No. TPS 2496-1505-CR-273-UD-9
dated, 6-5-2000 read ‘with Notification No. TPS 2402-313-CR.
137-UD-9 dated 30-06-2003 (enclosed herewith as Annexure-14
& 1B) sanctioned Regional Plan for Nagpur District, and the
lands bearing survey numbers, as specified therein, from Kapsi,

Tarodi and Asoli villages of Talukas Kamthi were carmarked for |

“Pansport City and Industrial Estate” use in said Regional Plan,

tom]landtothcmneoflﬂ.&ha.sowmmhdinthese
three Villages for “Transport City and Industrial Estate” also
inctudes a piece of land bearing Survey No. 88 of village Tarodi.
This Survey No. 88 of Vi Tarodi is as isolated patch of land
in-charge of the Revenue Department recorded as Zudpi Jungle
prior to 25® October 1980 in Government revenue records. For
th:;;mons of being-recorded as Jungle in the relevant revenue
records, the present proposal was moved seeking prior approval
of %z Central Government under the Forest (Conservation) Act,
1980 in view of the orders of the Hon'ble Court of
qujg‘ contained in their order dated 12.12.1996, by virtue of
which, this piece of land attracted the said Act. The area of this
Survey No. 88 of village Tardi is 1.64 ha. according 1o revenue

e 5 .

(ii}?ﬁd; also submitted that as already reported, the Government
of Maharashtra, Industries, Energy and Labour Department vide
letter. No. IES-ZUDU(?STS}’Udl:fhm-lS, dated 09.06.2003
(enclosed herewith. as Annexure-II) and letter no. [ES-
2001/(7576)/Uddhyog-18, dated 17.12.2003 (enclosed herewith
as Annexure [TT) Have accorded their administrative approval to
the proposal submitted by the User Agency.

(iii) In this regard, it is again submitted that before 1990, the
govemmment was directly involved and played leading role in
developing industrial infrastructure. From 1990s the private
corpgrate sector became an important factor in the process and
government's role became limited to that of a facilitator of this
private corporate led economic development process. Therefore,
in pursuance of the Industrial Policy measures for promoting and
strengthening small and tiny village enterprises, the Integrated
Infrastructural Development (IID) Scheme was launched in
1994 by the Govérnment of India. The Scheme inter alia
provided for a good NGO or Cooperative Society with a sound
financial pesition o select suitable sites and firm up project
proposals as a part.of Public-Private Pertnership. Our of Rs, 5.00°
crore (excluding the cost of land), Central Government provides
40% to 2 maximum of Rs. 2.00 crore as grant, and the remaining
amount could be loan from SIDBI/Banks/Financial Institutions
or state funds. The proposal of the User Agency - Maa Umiya
Audhyogik Sahakari Vasahat Maryadit, Kapsi (Budruk), Tahsil-
Kamthi, District: Nagpur in the instant matter was submitted and
hds been accorded Administrative Approval under the said 1D
Scheme by the Government of Meharashtra, Industries, Energy
and Labour Department vide Government Resolution dated
09.06.2003 and 17.12.2003. As the Administrative Approval is
accorded to the proposal of the user agency — Maa Umiya
Audhyogik Sahakari Vasshat Maryadit, it became its sole
responsibility to acquire ell lands required for the purpose. In |
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| With sanctioned Regional Plan. (Compliance report submitted by
if Wser Agency is enclosed herewith)

view of these facts, there remains no role for any Government
:“m like the!MIDC to play any role in the instant matter in

of acquisition of land and development in accordance

Examination of the compliance also reveals that’
0o report on action taken on violators has been
mbm.ittedandnopenalNPthbeenmcovcred;
&s per the condition No. ix of the Stage-I approval
order. Hence, detailed action taken report needs to
be submitted.

(§) In thig regard a detailed violation report has already been
submitted by Dy; Conservator of Forests, Nagpur Division Nagpur
with their opinion vide letter no. Desk-11/ FC/CR 76/1583, dated
31.032021.

(@) As per condition no. ix of the In-principle approval letter, a
-ieuﬂedmponhisagainbemsubmiudbyﬂxany.mmof
i Forests, Negpur Division Nagpur vide letter dated 21.04.2022.
. Copy of the same'is enclosed herewith as Annexure-IV again,

(i) It is further Submitted that this Zudpi Jungle land is in charge
.of Revenue Department, and Forest Department has no

administrative control over it. _Therefore, it is not possible to take
‘iny action for the violation of Forest (Conservation) Act, 1980

under the Indian Forest Act, 1927. This land is in possession of

_| Revenue department so Revenue department have authority to take

actions in this case.

It is noted that there is a mismatch in the area
proposed for diversion and he total area of the
survey number on ground ie. the area proposed
for diversion is 1.64 ha but area on ground in the
“survey numbér concerned is 1,122 ha per the
DCF's report. Hence, this area mismatch anomaly
also needs reconciliation by the State Government
md:heacmalmexisﬁngongmundshnﬂbe_
reported with clear explanation on-such anomaly; -

.(&ln this regard, it is submitted that as per record of Ekarrikaran
‘(Consolidation), 1.64 ha. was recorded as Zudpi Jungle and was Gat
‘No. 111 at that time. Presently it is survey no.88. Record of rights,
prepared under the authority of law by the Government of
: ‘and ‘which has legal force, shows the areas of survey
10.88 a5 1.64 ha,,
(i) In the said mdgter, Assistant Conservator of Forests (Tendu and
'A), Nagpur Forest Division, Nagpur on dated 21/05/2024
dpng with field officers, and Surveyor of Nagpur division visited
the area. In order to determine the exact location of this Survey
No.88, in Mauje Tarodi (Bu.), measurements were done; the actual
arca on ground is 1.20 ha. And whole land is in possession of
Rovenue department. As the said area is recorded as "zudpi jungle”
in the revenue records, it was registered online on the environment
portal on 03.11.2015 under Section 2 of the Forest (Conservation)
* Act, 1980. As per the instructions received on the environment
pﬁ'nnl, the user agency submitted detailed proposal for the diversion
of the said zudpi jungle land having an area of 1.64 ha. to Dycf
Nagpur office for submission to the Central Govemnment for the use

~{rof"Transport City and Industrial Estate. So this proposal for 1.64 ha
.|"was scrutinised and submitted for approval and according to that in

fn-principle approval (Stage-1 approval) was granted.

(ji) Accordingly, the Central Government rightly accorded in-
principle pproval (Stage-1 approval) under Section-2 of the Forest
(Conservation) Act, 1980 for diversion of 1.64 ha of Zudpi Jungle
land for Establishment of Transport City and Industrial Estate in
Nagpur District of Maharashtra, subject to fulfilment of conditions
stipulated thersin,, vide their letter no. FC-I/MH-195/2020-

NQPJ'WUI dated 43.12.2021.

. (Dr. BharatSTizh Hada, IFS)
* Deputy Conservator of Forests
- Nagpur Division, Nagpur

e
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URBAN DEVELOPMENT DEPARTMENT
Mantralaya, Mumbai 400 032, Dated the 30th June, 2003

ManarasHTRA REGIONAL AnD Town PLanNING AcT, 1966.
No. TPS-2402-313-CR-137-UD-9.—

Whereas, the Regional Plan for Nagpur District (herainafter referred to as “the said Regional Plan) has been
sanctioned by Government vide Urban Developmént Departments Notification No. TPS 2496-1505-CR-273-UD-9
dated 6-5-2000 to come into force with effect from 15-7-2002 under the powers confirmed by sub-section (1) of the
Section-15 of the Maharashtra Regional and Town Planning Act, 1966 (hereinafter referred to as “the said Act’)

And whereas, inthe said Regional Plan lands of village Kapsi (Khurd) S.No. 1110 18, 38,4010 48, 52 to 56, Tarodi
S.No.711075, 77 10 81 (All parts), 86 to 88, 89A, 898, 90 and Asoli S. No. 92, 93,105 and 106 (hereinafter referred

to as “the said lands™) are shown for “Transport City and Industrial Estate” vide modification No. M-5 (hereinafter
referred to as “the said m_odification") 5

And whereas, Hon, High Court, has given decision on 28-3-2001 to give hearing to the pefitioners of Writ Petition
No. 910/2001, 1158/2001, 2418/2001 filed in Nagpur Bench and to decide the matter by the Government (hereinafter
referred to'as “the said order”); . ' - - - .

. , Wa i
And Whereas, as per the said order about the said modification under the powers conferred by Section 20(3)
of the said Act, Notice was published inviting suggestions/objections from concemned and also the Assistant Director
of Town Planning, Nagpur was appointed as an Officer by Government vide Urban Development Department
Notification No. TPS 2401-483-UD-9 dated 11-10-2001 to hear suggestion/objections received within stipulated
period and submit his report to Government (hereinatter referred to as %he said officer”): ~**©  “ "

And whereas, after consulting the Director of Town Planning, Maharashtra state, Pune on the fepon submitted
by the said Officer, Government is of the opinion that the said lands at villages Kapsi (Khurd), Tarodi and Asoli should
be shown for the purpose of “Transport City and Industrial Estate”;

Now therefore, in exercise of the powsrs confarred under Sub section (4) of Section 20 of the said Act,
Government hereby sanctions tha following modification in respect of said lands and for that adds the revised entry

e

— e m i w
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Regional plan, as follows :— - (... . .l e e cupd

“ M- SThelandsdvillageKapd(lOnud)S No. 11 lo13.88.40l.048 5210 56, Tarodi S. No. 711075, 77
to 81 (All parts), 86 to 88, 89A, B9B, 90 and Asoli S. No. 92,93,105 and 106 as shown in brown verge on part
planfoﬂegbnalﬁanﬂagaw(Samﬁmed}meamnnwdb"TranspoﬂCWandhduslrialEslala'maf.

It is however naoessarytushowbom"rmspoﬂcwand Industrial Estate™ user in consultation with Deputy
Director of Town Planning, Nagpur DMsaon Nag:u-r while submil‘lmg the davatopmem pfbposal of the sand Iancls by
the concerned.”

Note :— A copy of the par plan of aforesaid decision is available in the office of the Deputy.Director of Town
Planning Nagpur. Division Nagpur and Assistant Director of Town Planning Nagpur, District Nagpurduﬁng office hnurs
on all working days for inspection of public for a period of one month.

By order and in the name of the Governor of Maharashtra,

S d P. V. DESHMUKH'
; Deputy Secretary.
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BY PRESIDENT, MUNICIPAL COUNCIL -

No. 4302-PMC-BMC-2001.—

Miner modification under Section 37 (1) of Maharashtra Regional and Town Planning act, 1966 of sanctioned
Davelopment Plan of Bhandara for Kh. NoJ/Gat No. 518 (Old Kh. No. 310) area 2.72 Acre (1.10 _Hact_.} Under
Reservation No. 50 play-ground at Bhandara Development Plan (Revised) is to be changed for the Resndantllal Zone.

The development Plan of Bhandara has been sanctioned by Government under G. R. Urban development and
Public Health Department No. TPV-2-3083-TP dated 29th May 1992 and has come into ferce from 16-4-93.

Now the Municipal Council, Bhandara has passed General Body Resolution No. 7 (18) dated 8th January 2001
1o make Minor Modification in the Development Plan under Section 37 (1) of Maharashtra Regionaland Town Planning
act, 1966 as under.

(1) Gat No/Kh. No. 518 (Old Kh. No. 310) area 2.72 Acres (1.10 Hect) is to be changed for Residential Zone
from reservation No. 50 Play-Ground in sanctioned Development Plan of Bhandara.

The plan showing the proposed modification signed by the President Municipal Council, Bhandara is kept open
in the office of Municipal Council, Bhandara during the office hours on all working days for inspection of public.

Now in pursuance of Section 37 (1) of Maharashtra Regional and Town Planning Act, 1966, it is hereby notified
thatany person having any objections or suggestions regarding the proposed modification may communicate in writing
1o the President Municipal Council, Bhandara within a period of thirty days from the date of Publications of Madification
in "Maharashtra Government Gazzette".

The suggestions and objections received from the public shall be considered by the Municipal Council, Bhandara
before submitting the same to the Government for the sanction to the proposed modification. :

VINAYMOHAN K. PASHINE
Bhandara : President,
The 25th July 2001. ) Municipal Council, Bhandara.
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BY PRESIDENT, MUNICIPAL COUNCIL
No. Q-CO-BMC-2003.— : ‘
Minor modification under Section 37 (1) of Maharashtra Regional and Town Planning
Act, 1966 of sanctioned Development Plan of Bhandara

The development Plan of Bhandara has been sanctioned by Government under Government Rule Urban
Development and Public Health Department No. TPV-2-3085-TP dated 29th May 1992 and come in to force from
15t November-1992. :

Now the Municipal Council, Bhandara has passed General Body Resolution No. 14 dated 26 November 2002
1o make Minor Modification in the Development Plan under section 37 (1) of Maharashtra Regioral and Town Planning
act, 1966 as under.—

sheet No. 37 plot No. 51 of area 4247.50 sq. Mt. is to be changed for commercial purpose for construction of
shopping complex and multipurpose hall (Mangal Karyalaya).

The plan showing the proposed modification signed by the President Municipal Council, Bhandara are keptopen
in the office for inspection of public during office hours.

Now in pursuance of Section 37 (1) of Maharashtra Regional and Town Planning Act, 1966. Itis notified that
any person having any objection or suggestions regarding the proposed modification may communicate in writing to
the President Municipal Council, Bhandara within a period of thirty days from the date of Publications of Modification
in “Maharashtra Government Gazzette™.

The suggestions and objections received from the public shall be considered by the Municipal Council, Bhandara
before submitting the same to the Government for the sanction to the proposed modification.

Bhandara : RAMDASJI J. SHAHARE
‘The 3rd February 2003. President
Municipal Council, Bhandara.
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BY PRESIDENT, MUNICIPAL COUNCIL
MariarasHTRA ReGionar anD Town PLanning Act 1966.
No. CMC-TP-8593-2002. — .

Whereas, the Development Plan of Chandrapur town (Original limit) is sanctioned by the Urban Development
and Public Health Department, Govt. of Mah. vide Resolution No. T. P. S.-2275-639-UD-6, dated 3rd August® '8
which came into force from 15t October 1976 and similarly the development plan of Chandrapur town (Additional Area)
is sanctioned byt he Urban Development Department, Govt. of Mah. vide Resolution No. T. P. S-2294-1315-CR-253-
96-UD-9, dated 2nd June 1997 which came into foree from 15th August 1997.

And now the Municipal Council, Chandrapur, has passedits General Body Resolution No. 43, dated 29th Augus!
2002 to make the modification to both of the sanctioned Development plans under Section 37 of Maharashira Regional
and Town Planning Act, 1968, to include the provision of Transter of Development Rights (TDR) in the Development
Control Rules to develop tha maximum reserved sites.

The sanctioned Development plan showing the original limit as well as Additional Area of Chandrapur town has
beendividedintothree (3) Zones viz. (1) Zone-A-Densely populated Area, (2) Zone-B-Medium populated area ang

(3) Zone-C-Comparatively thinly populated area. Transfer of Development Rights (T. D. R.) in these Zones will be
as under. !

S. No. Original land/plots in zones Transter of Development Rights Receiving zones
(1) (@) (3)
1. ZoneA i o .. ZoneA, Zone B and Zone C )
2. ZoneB s - .. ZoneB and Zone C
3. ZoneC - . .. .. ZoneC, only
4. Heritage building/precious national features .. In addition to above, TDR from Zone A may be allowed
to be utilised in the same Zone.

Map showing TDR zones and rel10d information is kept in the office of Municipal Council, Chandrapur during
the office hours on all working days for inspection of public,

Not in pursuance of the Section 37 of Maharashtra Regional and Town planning Act 1966 it is hereby notified
that any person having any suggestion or objection to the proposed modification as mentionad above shall
communicale the same in writing td the undersigned within one month, from the date on which this notification is
published in the Maharashtra Government gazette.

The objections or suggestions, if any received within the above mentioned period of one month will be considered
by the President, Municipal Council, Chandrapur while submitting the proposed modification 1o the Gowvt. for
sanction,

Chandrapur : Smt. BITA G. RAMTEKE,
The 28th October 2002. President,

Municipal Councll, Chandrapur.
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BY PRESIDENT, MUNICIPAL COUNCIL

MararasHTRA Recionas ano Town Puasning Act 1966 (Mar. Act. No. XXXVII oF 19686)
Rsv:seoDmnDevamonPuuowmpm{OmLm]

No. DP-MCC-63-2003.—

ThoChandmpurMunJcipajComcidadamditslrnanuonlorevisemobeveioommﬁanclchamans
Resolution No. 10-A, dated 5th February 1999. The Town Planning Officer appointed by the Chandrapur Municipal
GounciwhhprbraaneﬁondeeputyDimo{TmPiamhg. Nagpur Division, Nagpur, has prepared and

submitted the Draft Development Ptan of Chandrapur (Revised) (Old limit) to the Municipal Council.

Notice is hereby given as required under Section 26 (1) of the Maharashtra Regional and Town Planning Act,
1966,matmeaboveDra.ﬂDemeP!anhmmbﬂshedthhdaydamdmeaymShmemwhidm
under Section 26 (1) of the Act.

A copy of the said Draft Development Plan and report are kept open for inspection of the public at the office of
the Town Planner, Dembmwtﬁm,SpecHMWCmM.ChW.MgoﬁmMmmwmg
day. ) ’

If within sixty days fropm the date of publication of this notification in the Maharashtra Govt. Gazette, any person
aﬂeciedbymomnwmmm.wmmhﬂngmmguﬁmawodmmhghmhmm

.MWMWM.NMMWMMNWWMMmmw

Gowt. for final sanction, umsmmmmumnnwmrmmnmgmwss.

Chandrapur : Smt. BITA G. RAMTEKE,
The 13th May 2003. President,
Municipal Council, Chandrapur.

WA TV, AT A gRe
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' 'NOTTFICATION {}j it
Urban Deye!opment})qpp B

AL banlinia , Mamhati. 6' E - oy fs ;-_,
Dafe : 6 niay'ia.ou'ﬁ.= ok 4

i a0y oy L
st

No TPS-2496/ 1305/ CR-373/,86.UD 5 9; Whereas, by

----- - Manfinatian Tirhan - Develooment DC\ irtmiciat Mo

E’S 2‘90’363.‘*{1‘\-’?8@ 9. dated 24% Septesioer 1942, unaer suu
seetion (1) of Section'd read with sub section (1) of 20 section of the

Maherashtra Regiona! and Town Planning Act, 1965 (Maharashtra
AL AARYIL Ul 12855 ¢ e clnalee wefrend oo ae e omd Act) the

CGovernment of Mnharashira constituied a Regivas! ' _lm. & Ron-d
0 be celled as ** Nagpur Regionsl Planning Boerd™  { hereinafler

ratny i
ne) e B REL)  the prpose of proparation of

L addaiss 1ranes. ———

the entire revenue district of Nagpur, as the ' Magpur Region’
constituted under Government Notification, Urban Development
Dspartment © N@. [F3-2490/08:CR-Z0UD 2, dated 155 Mavamhar
1991, published in the Mahearashtra Government’s Gazette. Part |,
Nagpur Division, dated 30 January,1992 st page rd. 33 and 34 and
to revise the regional plan of Nagour Metropolitan Region, dulby
sanctioned by Government under Government Natification  Urban
Development Departmeat.Mo. TPS-1171/72265T-2) duted 147
February, 1976.

oul the nees ng lead use map o
the said regso: 5 i ranional olan
hereinafler referred to as 1!5. coional plea j oo

, acccrdance witl
the provisions of Sub-section (173 of Seciion 16 of the suid Act on 277

October, 1964,

And  whereas, the szd  Board,- aftr
considen 70t of the "«,_.«:._0--.,
by it upt section (3) ¢
suguestions, oljenions and =
said ,.g.t i plan, me 1*° sard By

| Piznning Cemnmtize appomied

v 10 of the sud -'~.ci on the
set of the

Slardm ::rr-}:-rd::z‘.-t-: with

t, Tetees Ao : T fet (N R T
s CoRRy T ek SO : "

-
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modified regional plan together with *hc report sof thc regional
plenning committec andconnected documents, plahs maps, charts
~and report for approval to the Government of Maharashtra ynder sub -
section (1) of Section 15 r-..ad with sub-section (4) of Section16 of lhc
said Act on 4* March, 1996.

And whereas, Governmen! afier examnung the said
Plan as  submitted by the said Boerd finds 1t I..\p\.dli..ll' to uLCUIdj
anction to the siad plan with some changes.

Now, thcrcfore, in exercise of the powers conferred
by sub - section (1) of Section 15 of the said Act and all othcr powers:
enebling it in this behalf the Government of Maharashtra hereby,

(a) ‘Approves the Nagpur Regional Plan with cerfain
modifications specified in the schedule appended hereto

AND

i

(b} Fixes the 15° Iuly, 2000 to 'be thr date on wlnch the
final regional plan shall come into force and-shall be called as ** The
Final Regional Plan of Nagpur Region”,

By order and in the name of the Governor of Maharashtra,

;__.‘ \,‘ \.."

(J)f L)ua\-‘ '1 J(“)Ill )
Principal Seeretary,
Urban Development Department.

] - R gt et SRR Py 1 il
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modified regional plan together with the report of the regional
planning committee and -connected documents. plahs, maps, charts
and report for approval to the Government of Maharashtra under sub -
section (1) of Section 15 read with sub-section (4) of Section16 of the
said Act on 4° March, 1996. '

And whereas, Government after cxamining the said
Plan as submitted by the said Board fnds it expedient to accord i
sanction to the siad plan with some changes. ’

Now, therefore, in exercise of the powers cou ferred
by sub - section (1) of Section 15 of the said Act and ell other powess
enabling it in this behalf the Governinent of Maharashtra hereby,

(@) ‘Approves the Nagpur Regional Plan with  certain
modifications specified in the schedule appended hereto

AND

(b; Fixes the 15° July, 2000 to be the date on which fhe
final regional plan shall come into farce and.shall be called as ™ The
Final Regional Plen of Nagpur Region™.

By order and in the nams of the Governor of Maharashtra.

ANG L
(> o '\;_‘,/ = S
» "'} /”P

. ( Dr. Surosh Joshi )
. _ Prncipal Sceretary,
Urban Develppmeng Department.

R PR
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: Accompaniment of Crovermm,m Notification & 1
Lk NO.TPS-2496/1505/CR- -237/96, 3
o Dated 6 May, 2000. i
- SCHEDULE OF MODIFICATIONS
l._‘._._._._ ; .- i
"~ Modification l Modifications Sacctioned. 5 ']
~ No, ! _ :
1) Per 1pheral Plan of Na&ur : West Sector, \
M- + Forest park” proposed near v*dlage maiha& and
l Chincholi shall be redesignated as” * Amuaciaent

11—’91k as shown on plan. Correction 10 that "Iut?C l
Lshall alsobe r made in the Regional plan rr_pT

Rk == Rt.nacd t\hg,nmcni of 36 m. Wide ring road ;
' jommg Amravati road to K&tolr shatl t‘f*; l1
] mcorporatcd 1 the Reglonal Plerd#is shown ¢n '-
' ]plan . v 1
'”D Denpheml Plan of Nagpur : East Sector, )

M-3 |45 m. Wide East - Wesl road renning Ehroug'n the 1‘
proposud sewage disposal scheme shall be dzleted |

. upto 60 m wide proposcd d outer ring road &s ﬁhm‘m

o _unp\an % '
P Vi- , Land bcarum 'S No. 102 w10 )8, ! i”, }i2 HT‘ \ ’
; |114(pn 115, 1164p0), 122 10 13 ;Mnnhme L
: Ranala and survey no. 37 w ¢ el vllage l
". Verkheda shall be delet sericulirn b Zon
L and included in Resu i" vial Lo '

W5 . ‘Land beanng Sy ). =.1 ta 15, 3, o t N
T |
1o 36 of villaae } anst Forumdend 710 T

' 8_11_ {lﬂ“ ‘jd!l.) o 6 10 ""R‘i e HAN (5 - ¥ ”1 01 ‘_-"”I!d:-".‘_:'._‘:ﬁ
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Tarodi and survey No. 92, 93, 105, 106, o_fﬁl]age
soli shall be deleted from Agricultiurel Zepe and
e ked for “ Transport 7 and Indus
Estate™ as shown on plan. Detaﬂ lay out c{iﬁ.ﬁs
land shall be prepared - in consuliation witiithe

-Deputy Director of. Town Planning., \Iagmr
| Division, Nagpur. 9 '

[.and bearing Survey No. 61 to 67 of Mouﬁa
Yerkheda shall be earmarked for * Drive i@
Theatre and Amusement Park “ &s shown $a plan.

-'_-:_':_IH) penphera! Plan of Nagpur : South Secror.

T

Boundary of New Township Area |
(Meghdoot) and International Air Cargo Prssenger
Terminus and multimode] Hub ta Be devefoped by
CIDCO and MSRDC respectively shall be as
shown on the plan. The boundary & zrea Bf
LA.C.P.TMH. is subject to change zs dapided by
the authoritics for which no moditication #inder i
section 20 of MR. & T.P. Act, 1966 to ﬁa‘jonu- i
plén shall be required. f

|
;
l
i
|

[IV) F’enpheral Plan ofNa,_,_pur : North Sector.

i _._,th 8 :

! Lands from villagé Shankarpur, F‘; i, 1
| Beltarodi and Besa situated (o the eas ters; boundary|
l of Nagpur Corporation limit up to north south |
i existing Panjri road shall be deleted from E

| Agricultural Zone and included in Rfm{{gmal Z onc:l
| as shown on plan.

- J'

i M-9

!
Y

N

hand ffom village Bhilgaon sifiated to tae south of

I Bmlgann Renala réfid upto Nagpur Mvwmp“
Corpora»*on imit shall be deletad from

 Agrictltural Zone and meluded | i ~*31c",nt1d] mel
___las shown on [ lan. & .

and AT S \I\ 5C to 37 63 3 8 78 -, 8
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Translated copy

Maa. Umiya Audhyogik Sahakari Vasahat Maryadit,
Kapsi (Bu.) Taluka Kamthi, Distt. Nagpur
Administrative approval under Nagpur (Phase) IID
Scheme

Government of Maharashtra
Department of Industries, Energy and Labour, Government
Decision No. IES 2001/ (7576) / Industry-18 dated 17.12.2003

See. 1) Government Decision No. [ES 2001/ (7575)/U.18 dt. 9 June 2003

2) Development Commissioner (Industries) Directorate of Industries, Mumbai's letter No. Au and
Sha / Ma. Umia / Q.M/2001 dt. May 16, 2001

3) Development Commissioner (Industries) Directorate of Industries, Mumbai letter No. Us / Au.
And Sh./ Ma Umia / Q.M/ 2003/9432 dt. August 19, 2003

4) Department of Industry, Energy and Labour, Government Decision No. [ES 2001/(7623)/U.18
dated 28th May,

5) Industries, Energy and Labor Department No. [ES 1094/ (6648) / CR / Udyog 18 dated 18 March
1997

Governance Decision

Maa. Umiya Audhyogik Sahakari Vasahat Maryadit, Kapsi (Bu.) Taluka Kamthi, Distt. Nagpur
Administrative approval has been given vide reference no. 1 above, on 80 acres of land at a cost of Rs.4,
98, 94, 836/- for Scheme-1.

Development Commissioner (Industries), Directorate of Industries, Mumbai vide Reference No. 2
and 3. Maa. Umiya Audhyogik Sahakari Vasahat Maryadit, Kapsi (Bu.) Taluka Kamthi, Distt. Nagpur
on 224.66 acres of land at Rs. 10,28,25,904/- second phase has been approved in principle by the
government. This colony is being given administrative approval under the AWD (Infrastructure
Integration Development Yojana) scheme on a cooperative basis with a grant of 40 60 (40 percent grant
from central government and 60 percent loan from SIDBI) subject to the following conditions.

1. The site selected for the industrial estate should be developed with basic amenities.

2. Sufficient entrepreneurs should be eager to set up an industrial co-operative colony and potential
entrepreneurs have paid some amount of ISA in advance. This should be ensured.

3. Plots in the proposed scheme (Phase 2) should be used only for setting up small scale industrial units.

4. A prospective entrepreneur’s plan for setting up an industrial unit should be scrutinized. Therefore, it
will not take much time to build the paddy, distrfbute it and start the actual prbduction. ) iy

5. The orders circulated by the government from time to time should similarly provide reservation for
membership to backward class women and Scheduled Tribes.

6. While preparing the layout (layout) of the cooperative industrial estate, a plot of land will be taken for
this estate. The Directorate of Industries should ensure that 65 percent of the total area of the plot is used
for constructing factory buildings, 20 percent for road construction, 10 percent for open space and 5
percent for building other facilities.
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7. The planned cost of phase 2 of this co-operative industrial estate is approximately Rs. 10,28,25,904/-
expected. This cost includes cost of land, development cost, cost of administrative building and other
facility buildings.

8. 20 percent government share capital and 60 percent loan will not be guaranteed by the government to
this industrial co-operative society.

This Government Decision is in accordance with the policy decision taken by the Cabinet Government
Decision Industry, Energy and Labor Department No. Issuing as per order issued under IES 2001/ (7623)
/ Udyog-18 dated 28.05.202.

By order and in the name of the Governor of Maharashtra,

Sd/x/x/x
(S. Y. Thackeray)
Under Secretary to Govt

Copy to:-

Development Commissioner (Industries), Directorate of Industries, Mumbai

C o-Regislr;ar Co-operative Societies (Auwsha) Directorate of Industries, Mumbai
Accounts General, Maharashtra 1, (Accounts and Permits / Audit), Mumbai
Accounts General, Maharashtra 2, (Accounts and Permits / Audit), Mumbai
Grants and Accounts Officer, Mumbai

Resident Audit Officer, Mumbai

Planning Department (Working Session-1455), Ministry, Mumbai

Finance Department (Expenditure-16), Ministry, Mumbai

Cooperatives and Textiles Department, Ministry, Mumbai

Chairman, Hon. Umea Industrial Cooperative Colony Marya. 92, Umiya Sadan, C.A. Road, Nagpur 8
Co-operative Commissioner, Registrar Co-operative Societies, Pune

Collector, Nagpur

General Manager, District [ndustries Centre, Nagpur

District Deputy Registrar, Co-operative Societies, Nagpur

Desk Officer (Industry-17)
Elective Nasti (Industry-18)

e ——————
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Maa. Umiya Audhyogik Sahakari Vasahat Maryadit,
Kapsi (Bu.) Taluka Kamthi, Distt. Nagpur
Administrative approval under Nagpur (Phase) [ID
Scheme

Government of Maharashtra
Department of Industries, Energy and Labour, Government
Decision No. IES 2001/ (7575) / Industry-18 dated 09.06.2003

See: -1) Development Commissioner (Industry) Directorate of Industries, Mumbai letter no. Owsha/Maa
Umiya/P.M/2001/3-7185 dated March 3, 2001

2) Industry, Energy and Labor Department Government Decision No. [ES 2001 / (7623) / Industry-18 dated
28 May 2002

3) Government Decision, Department of Industries, Energy and Labor No: [ES 1094/ (6648)/CR Industry
18 dated 18 March 1997

Governance Decision

Development Commissioner (Industries), Directorate of Industries, Mumbai vide reference No. 1 above, Maa.
Umiya Audhyogik Sahakari Vasahat Maryadit, Kapsi (Bu.) Taluka Kamthi, Distt. Nagpur on 80 acres of
land at a cost of Rs.4, 98, 94, 836/- The phase has been accepted in principle by the government. This colony is on
cooperative basis under [ID (Infrastructure Integration Development Scheme) Scheme 40:60 (40% grant from
central government and 60% loan from CDB) subject to the following conditions and administrative approval is
being given for establishing the colony.

1) The site selected for industrial estate should have primary facilities or development.

2) Sufficient entrepreneurs should be willing to set up industrial co-operative colony and advance payment of some
amount of ISA to the prospective entrepreneurs. This should be ensured

3) Scheme no. Plots in 1 should be used only for setting up small scale industrial units.

4) The potential entrepreneur’s plan for setting up an industrial unit should be scrutinized. Therefore, it will niot
take much time to build clods in the colony, distribute them and start actual production

5) The orders issued by the government from time to time should similarly provide reservation for membership to
backward class women and tribals.

6) While preparing the layout (lay-out) of the co-operative industrial estate for this estare which the Directorate of
Industries should ensure that out of the total area of the plot to be acquired, 65% area is used for construction of
factory buildings, 20% area for road construction, 10% open space and 5% for building other facilities.

7) This co-operative industrial estate scheme no. | Crore The planned expenditure is expected to be approximately
Rs.4,98,94,836/-. This cost includes cost of land, development cost, cost of administrative building and other
facility buildings.

8) 20% Government share capital and 60% loan will not be guaranteed by Government to this industrial co-

operative society. ¢ “ .o o

This Government Decision is in accordance with the policy decision taken by the Cabinet Government
Decision Industries, Energy and Labor Department No. Issuing as per order vide [ES 2001 (7623)Udyog-18, dated
28.5.2002.

By order and in the name of the Governor of Maharashtra,

Sd/x/x/x/x
(A.B. Kambal)
Joint Secretary 1o the Government
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Copy to:-

Development Commissioner (Industries), Directorate of Industries, Mumbai
Co-Registrar Co-operative Societies (Auwsha) Directorate of Industries, Mumbai
Accounts General, Maharashtra 1, (Accounts and Permits / Audit), Mumbai
Accounts General, Maharashtra 2, (Accounts and Permits / Audit), Mumbai
Grants and Accounts Officer, Mumbai

Resident Audit Officer, Mumbai

Planning Department (Working Session-1455), Ministry, Mumbai

Finance Department (Expenditure-16), Ministry, Mumbai

Cooperatives and Textiles Department, Ministry, Mumbai

Chairman, Hon. Umea Industrial Cooperative Colony Marya. 92, Umiya Sadan, C.A. Road, Nagpur 8
Co-operative Commissioner, Registrar Co-operative Societies, Pune

Collector, Nagpur

General Manager, District Industries Centre, Nagpur

District Deputy Registrar, Co-operative Societies, Nagpur

Desk Officer (Industry-17)

Elective Nasti (Industry-18)
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